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" Counsel for the Apphcant is present Counsel has taken us through the
present apphcatmn which is filed under Section 95 of the: Code seeking initiation
of Insolvency proceedings against the Personal Guarantor namely, Mrs. Babita
Nayar w/o Mr. Rakesh Nair. Counsel for the Applicant submits that he has made
ccmpiete compliance with regard to order dated 09.12.2021 and has filed to proof
of semce of the present petition on the Personal (}uamntcr Counsel for the
Applicant proposed the name of Insolvency Professional namely, Mr. Ashish
Agarwal having Reg. No. IBBI/IPA-001/IP-PO0688/2017-2018/ 111650 act as
Resolution Professional in the matter. This apphcatmn as ﬁied by the State Bank
of India its duly authorized Counsel is admitted and the said Insolvency
Professional namely, Mr. Ashmh Agarwal is hereby appomted in terms of Section
95 of the Code. The said Resolutior Professional shall conduct an enquiry within
10 days from the date of his appointment recommendmg for approv&l or rejection
of the application.

1t is further cmﬁrms; that interim moratorxum in terms of Section 96 of the
IBC, 2016 has commenced from the date of apphcatlon Sectxon 96 Interim

Moratormm is as f‘ollow«s “
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Interim moratorium - (1) When an application is filed under Section 94 or
Section 95-

(a) an interim moratorium shall commence on the date of the application in

relation to all the debts and shall cease to have effect on the date of admission of
such applicatior;; and

(b} during the interim moratorium period

i) any legal action or proceeding pending in respect of any debt shall be
deemed to have been stayed; and |

(ii) the creditors of the debtor shall not initiate any legal action or proceedings
in respect of any debt. |

(2) Where the application has been made in relation to a ﬂrm the mterzm moratonum
e

under sub-section (1) shall operate against all the partners of the fi irm as on the date
of the applwatton

(3) The provisions of sub-section (1) shall not appiy to such transactions as may be

™ notified by the Central Government in consultation with any financial sector
| regulator.
In terms of above the present applmauon is dlsposed of as of now, However
the matter be. listed after filing of the report by the Resolution Professional after
three weeks. N
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